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/‘ BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE, CHENNAI
(Under Sec.18(1) read Sec.14 &15) of National Green Tribunal Act, 2010)
ORIGINAL APPLICATION No0.194/2021(SZ)
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I.LA.No 124 of 2022(SZ)
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WRITTEN SUBMISSION FILED BY THE RESPONDENT NO.1

I, T.Christuraj, ILA.S., Son of Mr. Thomas Frank , aged about 47 years,
now working as District Collector, Tiruppur do hereby submit an additional report

pursuant to the written submission filed on 17.03.2023 which is as follows


1


A

1) | submit that, in accordance with the directions issued by the

Hon'ble Green Tribunal (SZ) in the file of Original Application NO:194/2021 vide
ltem No.11, dated: 04.03.2022 a detailed written submission was filed on
06.12.2022 and subsequent to that, complying with the interim orders issued when
the case came up for hearing before the Hon'ble Tribunal on 16.02.2023 and
17.03.2023 and earlier additional reports were also submitted by the District
Collector consisting a report in respect of the survey fields bearing S.F.N0.432A,
432/B1 and 432/B2 comprised in Nerupperichal village of Tiruppur North Taluk with
regard to its sub division and its change in classification wherein S.F.No0.432/B1
stands registered as Odai (channel) and S.F.N0.432/ B2 which stands registered
as Punjai patta land as per patta No.1120 in the respective village accounts of

the revenue records which are in existence from the year of 1925.

2) | further submit that, when the matter taken up for hearing lastly on
19.05.2023 before the Hon'ble Green Tribunal in view of its obéervations in
Original Application.NO.194/2021 & 1.A.No.124 of 2022 (SZ) advised to file a
detailed report called for vide in its interim order pronounced on 16.02.2023 along
with additional report on the points raised in the interim order dated 19.05.2023.

In compliance of the directions issued in the aforesaid interim orders
the detailed report is submitted from the Respondent side before the Hon'ble
Green Tribunal which is reported here under.

I. Submission of Report complying with the interim order dated:16.02.2023.

1) Admittedly, with regard to the point raised in para 2 of the aforesaid

order it is to submit that according to the report of the Assistant Director of Survey

ang {
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and Land Records in ref.No.9380/2022/F scrutiny of the records in the case of
survey field bearing in respect of 432/B2 to an extent of 1.10 acre comprised

previously in “old cadastral survey No: 432/B” as per the record of the year 1912,

It was further subdivided as 432/B1 and 432/B2 subsequently on 04.08.1925 in

the year of 1925 itself wherein S.F.No: 432/B1 to an extent of 0.31.0 Hectares
(0.81 Acres) remained under the classification of “Odai” as Government Promboke
and S.F.N0.432/B2 to an extent of 0.44.50 Hectares (Punjai 1.10 Acres) was
classified an Ryot Punjai patta. It was assigned in the names of two private
persons by vitue of Patta No.1120. The corresponding changes were
incorporated in the respective Field Measurement Book and to that effect, the
S.F.N0.432/B2 remained as Ryot Punjai patta land stood in the name of the
assignees namely Mr. Viswanathan and Mr. Paramasivam. However, the details
based on which S.F.N0.432/B2 was converted in to Ryot Punjai and patta was
issued could not be ascertained from the available records. Thereafter relying upon
on the aforesaid land records, the survey number with its sub division notations, its
survey boundaries and land extent comprised in it were duly adopted and recorded
the entries without any variations in the connected ‘A’ Register and Field
Measurement Book during the Updation Registry scheme held in the year 1985,

which is in existence till now.

2) With regard to the point raised in para 3 of the aforesaid order, it is to
submit that on field inspection, and according to the report submitted by the Tahsildar
Tiruppur North, it is revealed from the details recorded in the field map of above land
that S.F.N0:432/B has been subdivided as S.F.N0:432/B1 and 432/B2 in the year of
1925 itself for which necessary entries have been incorporated in the Field

Measurement Book of the aforesaid survey field as recorded. It is learnt that the

-
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alleged sub-divisions with respect to S.F.N0.432/B has not been carried out during the
Updating Registry Scheme held in the year 1985, further categorically reveals that the
Subdivisions in this case has been done in the year 1925 itself. It is further submitted
that, based on the field inspection it is found that the land in survey field number
432/B2 is surrounded by punjai patta land on all the three sides. It is also found that
the Nallar Odaj gets deviated in S.F.No:432/A of the Nerupperichal Village which lies
in the village border of Tiruppur North taluk and further enters the Uthukuli taluk and
continues its watercourse through the S.F.No.124 and enters the next survey field in
S.F.No.127 and 131 of Sarkar Periyapalayam village of Uthukuli Taluk which gets

continued again in the eastern side of the land in S.F.N0.432/B1 which remains as

Odai Promboke.

3) With regard to the point raised in para 4 of the aforesaid order, it is to
submit that On Scrutinization of the old revenue records pertaining to the above
survey fields and on field inspection of the alleged lands, it was found that the “Nallar
Odai” which runs through the survey fields namely S.F.No: 432/A of the
Nerupperichal Village and continues its flow covering S.F.No.124, S.F.No.127 and
131 of Sarkar Periyapalayam village of Uthukuli Taluk which runs far away from the
said S.F.No. 432/B2 Ryot Punjai Patta Land without touching its survey boundary and
enters directly in to the S.F.No0.432/B1 which remains as Odai. Hence, it reveals that
according to the state on the ground situation, the water channel has not been
obliterated since there is no hindrance for the free flow of water stream in the Odai
through the aforesaid survey fields. As regards a joint committee report comprising the
(1) District Collector, Tiruppur District and Executive Engineer, Public Works
Department was also submitted before the Hon’ble National Green Tribunal (South
Zone) on 28.02.2022 as per the directions issued in O.A.No.194 of 2021(s z) on

02.08.2021 by the Hon'ble Tribunal.
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Il. Submission of Report complying with the interim order dated:19.05.2023.

1) With regard to the point raised in para 1 of the aforesaid order it is
to submit that, in the case of land comprised in S.F.NO: 432/A and 432/B,
according to the village revenue records, S.F.N0.432/A stands registered as
Government Promboke as “Nallar’, to an extent of 3.63.0 Hectares (8.97 Acres).
The S.F.N0.432/B has been sub-divided as 432/B1 to an extent of 0.33.0 Hectares
(0.81 Acres) which is mentioned as Odai, and further 432/B2 to an extent of
0.44.50 Hectares (Punjai 1.10 Acres) as Ryot Punjai Patta Land which was
assigned to the name of 1).R.Viswanathan and 2) Paramasivam by virtue of patta
no.1120 which stood registered in the revenue records pertaining to the UDR
records accordingly. It is further learnt that the land in S.F.N0.432/B2 alone was
purchased by the Vikas Seva Trust at a later date by virtue of registered sale deed
Document No.1337/1997 dated 09.05.1997 in the file of Joint Registrar -I, Tiruppur
from the above said assignee and the said land is in the possession of the above
said trust.

2) With regard to the point raised in para 2 of the aforesaid order it is
to submit that, the averment made by the 5" Respondent namely Vikas Seva
Trust is denied for the reasons that, as stated in para 1 above, as far as S.F
No:432/B2 to an extent of 0.44.50 Hectares (Punjai 1.10 Acres) as Ryot Punjai
Patta Land comprised in Nerupperichal village of Tiruppur North Taluk is
concerned, which was assigned in the name of 1).R.Viswanathan and 2)
Paramasivam by virtue of patta No.1120 which stood registered in the revenue
records pertaining to the UDR records was purchased by the Vikas Seva Trust ata
later date by virtue of registered sale deed Document No.1337/1997, dated

09.05.1997 in the file of Joint Registrar -1, Tiruppur from the above said assignee.
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In respect of the S.F No.39/1, 39/2 121/1, 122/ 124/1 the land measuring a total
extent of 3.60.50 Hectares (8.90 acres) comprised in Sarkar periyapalayam village
of Uthukuli Taluk, Tiruppur District (formerly Perundurai Taluk, Erode District)
which was acquired following the procedures under Land Acquisition Act, 1894
for the establishment of sewage treatment plant for New Tiruppur Town
Development Corporation and further which was restored as ‘Government
Poramboke” vested with Revenue Department based on the G.0.(2D) No.103, MA
& WS Department dated 14.08.2000 under section 16 (B) of Land Acquisition Act,
1884. Later the Tiruppur Corportation shifted its sewage plant to another location
and hence the acquired land was kept unutilized. In 2021 the land in S.F No.39/1,
39/2 121/1, 122/ 124/1 in Sarkar Periya Palayam Village was alienated by the
State Government in favour of Vikas Seva Trust for educational purpose only
under Revenue Standing Order 24 on collection of land cost with usual terms and
conditions laid down in it by vitue of G.0.(Ms.)No.303 Revenue Disaster
Management Department, Land Disposal Wing, LD 5(1) Section Dated:
26.02.2021.

Hence, in view of the above factual position it is to submit that the
entittement of the above Trust over the said land in S.F.N0:432/B2 measuring an
extent of 0.44.50 Hectares (Punjai 1.10 Acres) which is owned by them by virtue
of the Registered sale deed as mentioned above and whereas the entitiement of
the Trust over the said alienated lands in S.F No.39/1, 39/2 121/1, 122, 124/1
measuring a total extent of 3.60.50 Hectares (8.90 acres) which was previously
vested with Revenue Department covered under section 16 (B) of Land
Acquistion Act, 1894 is no way relevant to each other. Hence for the foregoing

reasons the statement of the 5 Respondent submitting that the land in
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S F.No:432/B has been exchanged to the Vikas Seva Trust is false and shall not
be taken for consideration which is irrelevant.

3) With regard to the point raised in para 3 and 4 it is categorically
denied that exchange of land was made with Vikas seva trust. It is to submit that
in accordance with the G.O.(Ms.)No: 303 Revenue Disaster Management
Department, Land Disposal Wing, LD 5(1) Section Dated: 26.02.2021, the District
Collector Tiruppur vide in his proceedings Dated 30.06.2021 ordered that the Vikas
Seva Trust to remit the land value fixed in respect of the lands alienated to them
comprised in S.F.No: 39/1, 39/21 121/1, 122/ 124/1 the land to a total extent of
3.60.50 Hectares (8.90 acres) comprised in Sarkar periyapalayam village, Uthukuli
Taluk. While giving physical possession of the aforesaid lands to the Vikas Seva
Trust after demarcation of the said survey fields the survey number with its sub
division notations, its survey boundaries and land extent comprised in it were duly
adopted and recorded the entries without any variations in the connected Revenue
Village records viz., 'A’ Register abstract, 10(1) Chitta, Village Account No.2
(Adangal) and Field Measurement Book in the name of Vikas Seva Trust
accordingly. It is reiterated that S.F.No. 432/B2 is in Neruperichal Village, whereas
S.F.No: 39/1, 39/21 121/1, 122/ 124/1 are in Sarkar periya palayam village.

4) With regard to the point raised in para 5, it is submitted that an
elevated bridge has been constructed (replacing the existing bed level causeway)
across the Nallar Odai in S.F No.125 of Sarkar Periyapalayam village . As regards
to the construction of Over Bridge, the Tahsildar Tiruppur North has reportedly
submitted that based on the report of the Assistant Divisional Engineer (H)

Construction & Maintenance, Tiruppur it is to state that the fund for the

construction of the said over bridge was allocated from the State Government fund.
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The construction work commenced in the year 04.04.2008 and
accomplished on 10.04.2009 accordingly. The Bridge was constructed absolutely
for the usage of the General Public. Further it is submitted that the over bridge
nas constructed at an estimate cost of Rs.1.24 Crores by the State Highways
department which is under its maintenance accordingly. The said over bridge
constructed across the “Nallar Odai” near the said Vikas Vidyalaya School is
comprised in Sarkar periyapalayam village of Uthukkuli Taluk. Further the road
which passes through the said Over Bridge constructed across the said “Nallar
Odai” at KM.1/8 is connecting Vijayamangalam and  Coolipalayam Railway
junction via Coolipalayam. Moreover, this road is formed in such a way that the
public without entering the Tiruppur town can reach the National Highway 47 near
Avinashi and on the other side can reach the road leading to Kangeyam which is
at present upgraded as a Ring road and brought to the usage of the general
public resulting in effective reduction of the traffic congestion which is being a

citizen centric project.

It is therefore prayed that considering the facts and circumstances as

stated above the Hon’ble National Green Tribunal may be pleased to pass suitable

Dlstnct € lllec@,\l }l‘?/}

Tlruppur

orders and thus render justice.

Verification

I, T.Christuraj , .A.S., Son of Mr.Thomas Frank, aged about 47 years, now
working as District Collector, Tiruppur at the First Respondent herein do solemnly
verified the contents of this Report and they are true to my personal knowledge based
on the records and | has not suppressed any facts.

Signature:
Official Stamp: DISTRICT OLL(ECTO
TIRUPPUR >
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ej ,
jl\ /\hQn . Dlstrlctl
; -I‘I\J"(“\ura(im]on = Tiruppur Distict - Uthuku Taluk (fOl'meElV Ergd‘/fz 121/1
TR qu:mk), NOZ8, Sarkar Peniyapallayam Village - S.NO. 2 P omlboke” -
ry Mg o Extent of 3.60.5 heclares - classified @ “Sarkar Orocp only -
e "vr‘df?wour of Vikas Seva Trust, Tiruppur fo1 oducational pUrP>
I

Revenye and Disaster IV_Ian_agg‘,nu:_n,t_l)(,‘ll:’l_f,tﬂe—"—tJ

Dated: 26.02.2021

onicuf) wrdl 14,

0 ‘
M) Ne.303

Read:
1. From the District  Collector, Erode Letter

No.74034/2004/E1, dated 18.02.2006.
2. From the Additional  Chief ~ Secretary /
Commissioner  of  Land Administration  Letter
¢ No.F3/6866/2016, dated 9.2.2018 and 19,12.2018.
3. Representation of the President, Vikas Seva Trust,

Tiruppur, dated Nil.
4. From the Erode District Collector, Erode Letter

“No.10772/201 1/a.1, dated 16.09.2019.
5. From the Additional Chief Secretary / Commissioner
of Land Administralion Letter No.F1/6866/2016,

dated 30.12.2019.

AL R A

oRNER;

In he representation 3" read above, Vikas Seva Trust, Tiruppur has stated
rhat, Lke school authorilies had voluntarily donated to an extent of 5.57.37 Hectare
113,77 acre) in 5 No.199/A2 etc. of Agrahara Periyapalayam Village and S.No0.200/2
of Sarkar Periyapalayam Village in Tiruppur District. By the way of gift deed in
fayour of Tiruppur Municipality vide registered document. This gift deed was
exes uted for the following reasons.

land to an extent of 3.60.5 hec involved in

(1)
< 1. 39/1, 39/2, 121/1, 122 and 124/1 in No.78, Sarkar Periyapaliayam Village,

nerundhural Tk, Erode District (Now Uthukuli Tk, Tiruppur Dt) was acquied for the
ostablishment of sewage treatment plant for new Tiruppur Town development

o paration.

/Iptofl

.

NPy gh =

P |

S ey |
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rard WS made by the Revenue Divisional Officer, Erode |, \ f §

ogo /(\;“2776 Jo7/A3, dated.31.1.2000). Mgt 28

No.2/20 -

) Inthe above award the land belonged to the applicant g 3, g 4
(i g ¢

and acquired. | |
There were strong objections from the public for this Qi
Sewage Treatment Plant. Wel :

(v) The applicant came forward voluntary, to donate 5.57.37 Hectare 3

' Village ang -
. tc. of Agrahara Penyapglayam . Sio,)
in S.No.199/A2 € Tiruppur District to and in favoyr ?’?‘:pff g
r il

(iv)
35 establishment of

[

acre) { :
Sarkar Periyapalayam Village in
municipality for the above purpose.

(vi) The said land was gifted In favour of Tiruppur Municipality anq theresie ",,L

Tiruppur Municipality has leased out the said land in favzur OF new Tiryppy, Areg "
Development Corporation and Sewerage Treatment Plant has also been establisheq

and functioning thereon. }
)
2. The Vikas Seva Trust, Tiruppur has now applied for exchange of [3ng toan #
extent of 3.60.5 hec involved in S.No. 39/1, 39/2, 121/1,'12.2 and 124/1in No,j7g =
Sarkar Periyapallayam Village, Perundhurai Tk, Erode District (Now Uthyjy Tk:
Tiruppur Dt) which was acquired for the establishment of sewage treatment plant %>
new Tiruppur Town development corporation. This exchange of land is requested it ¢
lieu of the land belonged to them measuring an extent of 5.57.37 Hectare (1377 4
acre) in S.No.199/A2 etc. of Agrahara Periyapalayam Village and S.No.200/2 of ¢
Sarkar Periyapalayam Village in Tiruppur District to and in favour of Tiruppur 7

municipality for the above purpose. 5

3. In the reference 4" read above, the District Collector, Erode has reported
that the request of Vikas Vidyalaya Trust is found to be reasonable and justifiable in
view of the fact that he purchased and gifted alternate lands for construction of
Sewerage Treatment plant and also requested to consider favorably and to issue
suitable orders.  The  District ~ Collector, ~ Tiruppur in  the letter
no.10772/2011/2ar.1/dated  21.1.2016, 2.8.2017 and 16.9.2019 has ako

recommended to grant on free of cost.

4. In the reference second read above, the Additional Chief Secretary /
Commissioner of Land Administration has stated that, the District Collector, with
reference to orders issued in G.O.(2D) No.103 MA & WS departmen,
dated.14.8.2000 and as per the proceedings of the District Collector, Tiruppur in
RC.No.10772/2011/U1, dated.18.7.2015 the acquired patta lands were registered 3
Government Poramboke. The District Revenue Officer Tiruppur in the letter datea =
2/12(2019 has addressed the District Registrar, Tlruppbr to make zero value for the
gg?/:lrrﬁgq erI]atnlds drestored. a5 "Government Poramboke” in GLV Register. T
Govémment ;:\’er‘]"’asp(’flglna”v acquired from various individuals and restored
the purpose for whizi itov:/ZmbOke for the reason that the land was ot utize fstr
that, if the claim of the appﬁcg;inﬁm It Was already pointed out to the Governme
be made by other [ang Oowner. S Entertained then there is a possibilty of 2™

S. If the request of the applicant for exchang®
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o | with availab)e &
ot has exam (Ur(j.‘ - :‘
govern™ T
7. Th? eligible to claim the land Under
les 1N force: S Trust 3 land donated by him already Vesh./cr"‘""g ’
| Vika ifted the above trust has Yy,
() TV Cason thel o the land Was g'ﬁedt matically vest v M0 locyg ,, "
jand for tgerporation‘ OnCd The land shall auto ith the Wk
0a] CO land. "0y
Municip@ th brances.
claim m all encum o
t0 "% tion free fr0 ek is applying for the grant of alieng ,

based T of

t used for the purpose, based o vy,

acquired thougda?gd 14.08.2000 and the classification of ,apjjjft
vy crt

, i va T
(i) Since the Vikas S laim exchange of Government land fo i

could not € . . " e
gor ptu t@j‘%ypt’;gfnse’%ﬁe 8.90 acres of acquired land now lies as unutilizeq [y Since
onate ' ' g5

. into any other productive use. Generally the ar
2000 and it could be put in o Quireg

EfnadrS are not alienated to private Trusts. However in §h|s Case when there Was

protest from public to setup sewerage plant in the acquired land, the Vikas Seys

rust Voluntarily donated 13.77 acres (¢ e

Trust voluntary donated even more extent of 13.77 acres of thejr |an for thy -

purpose without expecting any compensation. .

(v) As per RSO 24, the Government land can be alienated tq the private
Trusts for education purpose on collection of market value of land. Therefore rn;
Vikas Seva Trust should give consent to Pay the market value of lang kc&
IRs.é,43,19,445/- instead of differential cost of Rs.52,84,348/- in case of exchanc:}}
and. hes

8. The Government after carefyl examinati [
iment, ation have d accent e
prcépc;]sal of the Addltlopal Chief Secretary / Commissioner ofe ?Sﬁg /t\%n?%e:u{m
;rlowee;r?gys%rder to alienate the (ang Measuring an extent of 3.60 Sl'flws;cfgl
NO- 39/1, 3972, 121/1, 122 and 124/1'in No.78, Sarkar F.Jeri‘yaoa\l»g;ae;

Villa ' : o

whic?we' “létshugéJgUiTrzlgk,ﬂ)TrrnLtpﬁgur lzns;nct (formerly Perundhurai Tajyk Erode District
es . ’ T,

Tiruppur Town development cama.alkl-Shment of Sewage treatment plant for nav

Classified as Gy YIROraUon and now vested mart
n fvour g ernment Porampoke under sec 16(B) of . Reve._ngg Depam:ﬂt
on collecti 3 Seva T Ust, Tiruppyr for educat; O Land Acguisition i Lo
'0n of land cost i, usual terms ang UCat(;ona
conditio

| purpose only under RSO 2-

Conditins: NS as annexed to this order.

e'_ SUb~div'

Ihe req isiti
1iton

G Verimeny, 0 00y shoulq abic ‘

) The tand sh by al the conditions imposec &+
- 'OJ.O be iy
Useg
- O'\‘ £ IS
re “TP0se for which it is atienatec

. ISion char,

IS n .ges \ s

oning bogy- “Nd tree value etc., shoyid be o ¢
Y, , Shou

Cg_,_,'c &

e reo


24


£

Al Y ;

o f
) /

a1 , ) -25-

#
4

/‘ 3
V4

y
% e 15 any water course, the fl
fo 1 + e Tow of water should not be affected.

. requisitioning body should
) ;ZLanncxed i abide by all the conditions laid down in RSO

e District collector should collect the ,
0 . requisiioning body, the land cost of single market value from

- lly acqui
iy Normally acquired lands were not granted for alienation to private trusts, 8

special case, the i i
3 sp he lands were given on alienation for vikas seva trust for

educational purpose, since the tr
, PEOE ust has donated 5.57. e of land D
way of it t0 Tiruppur municipalty. 5.57.37 hectare of land DY

i) The requisitioning bod '
v should abide to pay the land cost a5 fixed by
the Government at the time of alienation. "

n) The District collectr <hould ensure that no other claims from the land owners
are pending for the acquired land.

().‘The Principal Secretary / Commissioner of Land Administration and the
,.smct‘to\\ector, Tiruppur District are requested to take further action as per the
orders issued in paragraph 8 above.

(By order of the Governor)

Atulya Misra,
Additional Chief Secretary to Government

To

The Principal Secretary | Commissioner of Land Administration,
Chepauk, Chennai - 600 005.

/ihe District Collector, Tiruppur District.

The Vikas Seva Trust, Tiruppur District.

Copy to

The Municipal Administration and Water Supply Department, Secretariat, Chennai-9.
The Law Uepartiient, Secretarial, Chenrai-9.

The Finance (Revenue) Department, Secretariat, Chennai-9.

fne Special personal Assistant to Hon'ble Minister (Revenue and D.M. & IT),

Secretariat, Chennai-9. N
The Special Personal Assistant to Hon'ble Minister (Law, Courts and Prisons),

‘ Secretariat, Chennai-9. o
“he Special Personal Assistant to Hon'ble Deputy Chief Minister,

Secretariat, Chennai-9. .
The Special Personal Assistant to Hon'ble Chief Minister, Secretariat, Chennai-9.

Stock File [ Spare Copy.

Office

pals

| |Forwarded By Order// g

w\' N2
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WN under Rsp 24(6
, condition for the grant of State Jang.

| (1) The land shall be used by v

- rpose only and for no other DUfDosg Vikas Seva Trust, Tiruppur for educational

(2) The Government may res
in the event of the irz,fr ume the land wholly or in part with any buildings

there O in )0
{ e event of such resumption 9ement of any of the conditions of the grant. In

mprovements that may haye been

them e Government may direct the grantee to remove

The land, if utilized for ¢

OmmMercial purposes, when th is made free of
{ land value, the beneficiary shall purp en the grant is ma

 twtally or for the portion converted int commercial purposes as decided by the
i Government.

be liable to pay the market value of the land either

(3) The Government May resume the land wholly or in part, with any
buildings thereon if in the opinion of the Government the land is required for a public
purpose or for conducting mining operations. In the event of such resumption or in
the event of the acquisition of the land for any reason, the compensation payable for
the land and trees, shall in no Case exceed the amount paid for them by the grantee
or their value at the time of resumption or acquisition whichever may be less.

(4) In the event of resumption under condition (3), if there are buildings on

the land the Government shall pay compensation for them in accordance with the
provisions of conditions (5).

(5) In the event of the resumption of the land under condition (3) or in the
event of the acquisition of the land for any reason the compensation payable for
buildings or other Improvements shail i nu case axcaed the amount paid for them
by the grantee at the time of grant or their value at the time or resumption or
acquisition whichever may be less together with the initial cost or the value at the
time of resumption or acquisition, whichever may be less of any buildings erected or
other improvements effected on the land by grantee in accordance with the terms of

the grant. The amount of any grant made by the Government towards the cost of

' "ne buildings or other improvements shall be deducted from the compensation

payable under this condition.

(6) In the event of the grantee refusing to remove the buildings, when so
directed under condition (2), the Government may remove them and realize the cost
of the removal by the sale of the materials.

/Ip.to./]
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(9) The grantec shall take all réas
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Collctor of the district ’
damage and for the careful protection 0

(10) The grantee shall take steps t

of the Government on the sandalwood trees aré

with.

0 of the sandalwood trees from theft o

tectio :
the pro f the immature trees growing on the lang

o see that the marks made by the officers

(1) In the event of the infringement of, or failure to observe, any of the
conditions (8) to (10), the grantee shall pay to the Government such compensation
as it determined by the Collector of the district for any loss or damage caused by
such infringement or failure on his part. The Government shall also be at liberty to
resume the land and re-enter on it and the whole land shall thereupon vest
absolutely in the Government. In that case the grantee shall not be entitled to any

compensation whatever,

Notg:- Wheq lands are placed at the disposal of a person, an institution or a
local body in the districts noted below, the conditions (8) to (11) above relating to
the reservation of sandalwood trees should be scored out:-

Chengalpattu, Thanjavur, Chennai

When the lands are placed at the d

Isposal of the institution on payment of the

Cost of the land, the said cost shoyq be paid within a period of 30 days from the
» COmpound interest at the prevailing rates -

date of issue of orders, In cas i
. rders, es of failure
will have to be paid by the beneﬁciary, till

g.O.Ms.No.3410, Revenue, dated
G,gnss.l:‘o.géls, dated 20.9.195¢
2 115.N0.3646, Revenye da

B.P.Ms.No.1009, dated 2.8’.19§§d

the cost of the land is fully paid.
7.9.1956

26.7.1957

ARG N

preserved and are not tamperec
<
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" conditions are not \
Iy kmm yotent 1o sanction st‘éslljcmtm be exhaustive and 1t 1 open to the

! k. fhe conditions need s 10 Impose such additional conditions a5

P / ol value. Where the di; _not be very stringent when land 15 granted on

\n‘”“‘n Jublic purposes PQ*’E“ of land 1s ordered free of charge to local

e for l‘ (‘0vvrhnwﬁ \ t' an additional condition should be nserted reserving the

e the HOYE . 0 collect the value of the land in the event of the loca!

e d“"“f“-? df su Flantliﬂ income from it, Whenever it is proposed to place land

e \iwp%df 0| a school, the question whether the land is in a locality accessible
R members 0 all communities should be examined. One of the conditions of grant
nould pv that the school shall be open to members of all communities. In the case
f grants of land for school playgrounds and other purposes where the erection 0f
1y EXPENSIVE buildings would be inconsistent to the object of the grant, the further
-ondition ST‘OU‘F‘ be. imposed that the grant shall be liable to forfeiture without any
-ompensation if buildings are erected on the land without the previous sanction Of
e State Government or cther competent authority. In all cases @ condition should
pe imposed prohibiting the  construction without the previous permission of the
ollector or buildings other than those to be specified and providing that no
compensation shall be payable in the event of -esumption or acquisition o any
puilding erected without such permission. If the condition is considered unsuitable I
Jny particular case, e.g. where the extent is petty and there is 3 puilding already on
e site, the reasons for omitting the condition should be fully explained. In order
wat these conditions, which should be set out in full in every €as€ may be duly
orced a register of all land granted <hould be maintained in every village and
Taluk office in the form prescribed in the village and Taluk accounts.

(12) In cases where the land granted is more than 50 cents in .extent, the
grantee shall plant and maintain at least 5 cuitable trees per acre within one year
irom tne date of grant.

Govt.Memo.No.608121/60-28, Revenue, dated 13.8.1963,
B.P.Ms.No.1833, dated 30.9.1963.

(ii) Lands acquired at the cost of the grantee:- In the case of land acquired at
the cost of private institutions or associations under the provision of the Land
Acquisition Act, for educational or other public purposes and placed at the disposal
of the insututions o associations, the fallpwing conditions should be imposed in the
place of conditions; (1) to (7)in the previous sub-paragraph:-

(1) The land shall be used for ... and for no other purpose.

(2) The Government may resume the land wholly or in part, with any buildings
creon, if, in their opinion, the land is required for 2 public purpose or for
conducting mining operations. In the event of such resumption, the compensation
payable for the land and trees chall be the amount paid for them by the grantee at
the time of the acquisition, including the 30 percent solatium, or the value all the
time of resumption together with 30 percent thereof, whichever may be less.
If there are buildings on the land, the Government shall pay compensaticn for them
1 accordance with provision of condition (3).

[lpto.l
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of the grant P gement of any of the conditions of the aliEnahm

f the infrin ) f the land by the grangee 4"
y In the event @ : relinquishment oF | . . the
or in »Se event of the voluntary dre#ﬂltt? is required for @ public purpose or i the

Government may resume the lan e returned to the original owner, |f the

. ShOUld b R sho Ars a¥s) ™ N
o coqzndergtcitgh;éargge its power and inform the grantee accordingly, the
Government decide n

b e likes, subject to his repaying to the
ateer may dispose of L1 tm;gg:rbf;ethem towards the cost of the Iangs
Government the amount f}:e?r}\}/ng;s\?ements. In the event of the resumption of the
;ad OL'mg:r bt:lilgjlggrsxd?éiofw, the compensation payable to t;; grant;_‘f shall be the
value of the land at the time of acquisition (less the 30 pemﬁich awarded for
compulsory acquisition) or its value at the time of rgsumptlon W te\,t;re‘r may be
less, together with the value of buildings and other improvements, at the Ume‘v'ﬁ
resumption. If there are buildings on the land, which the Government do not rgquzre
the grantee shall remove them at his cost. In the event of the grantee refusing to

remove the buildings, the Government may remove them and realize the cost of the
removable by the sale of the materials.

(5) The amount of dny grant made by the Government towards the cost of

the land of the buildings or other improvements shall be deducted from the
cempensation payable under conditions (2), (3) and (4).

Note:- The following  should be added at the end of the order
tohfepéacmtg at the disposal of lang above the signature of the officer executing
rant:-

of, I, (name ang des;

i i alf of
and by order and direction of the Jnation) SeuNgyior grd of eha

Governor of Tamil Nadu have hereunto set ™

, dated 14.11.1941

" Revenue, dated 7
B P.MsNo. 1316, dateq 20.9.19'596.1956
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GOVERNMENT OF TAMILNADU
REGISTRATION DEPARTMENT
l SUOPBTE Sir&
Y udleys gienm

Certificate of Encumbrance on Property
Qengg Qsmgumer allLemss Frerm)
Date / pmeit 15-Jul-2023

S.R.O /gmu.®: Tiruppur Joint |
Survey Details /#Geu efleupid 43228

Village /&nmwLb:Neruperitchal
Search Period /G&(H&H60 HM6VLD: 14-Jan-1984 - 14-Jul-2023

Date of Execution & Date
Vol.No & Page. No/

of Presentation & Date of
Sr. No./ Document No.& Year/ [
al. 24,6U6TT 6TETY LOMHMILD Registration/ Nature/§6smw | Name ?fqi(:éu.tar;zs.)/ . lName Of.CIa'maT"(syﬂ@gl Qzm@E erevE LHMID
ereT Sya® TpHE 0BT BB HIsT & ‘ (&S 55 6U(&6) UMMy &L 6 (& 61T) L&S erew
BN&8 60 e & L6y
mwer | - - e
Ty 1. UjL&eud B
‘ 2. SerVGNHITOEORISLD
3. Gaeveur
30-Mar-1995 “. Uf{gﬂ“:”;"'@ . ‘
| 5. &ULIJWD 1. ayj egmerv Geeum |
| 1337/1997 30-Mar-1995 Sale deed o o 51;0650537 Mf& cl 864, 17
09-May-1997 7. GUPHEULE
8. LpsENEMD
lo. &monL4
110. pMLOESIMISLD
Consideration Value/enslmmmis QGTens: Market Value/gheng LEWIL: PR Number/(lphengil S466T0 €T680T:
|Rs. 75,000/- /

Rs. 75,000/~

| Schedule 1 Details: [ L o .
) IProperty Extent/Qengdstt ellerogiemin: 3.57 6J&H&I]

Property Type/Qangdlsit euenaslum@®: Agricultural Land |

Survey No./yev etsum : 430, 43272

Village & Streevéymoid wmmitb Agh: Neruperitchal, Neruveritchal |
|Schedule Remarks/Q&ngg efeund QarLjumes GMlueny: &8 430 U A2mé

|

o - 1
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¢ Lol (1 aprandy 307 M
A{ Uy 2 AT A2 L GV A é Heally 57
Dy L LIDVL@60N1Teor D6l moih n
| o gmosnbl @iloney | '
2 1 ‘
| Cuim ool g uwileer
‘ [Lease more thianigiefol Gounmmneinge,
‘
‘ 17-Aug-2005 0 yoars and ot ! (')‘"“’ R |
| ) PR (Y Ta S T T ) omé |-
6277/2005 ‘ 17-Aug-2005 imore than 30 (efeiey CHBUITLILI 1. B gy | et ~
| 17-Aug-2005 “yums Othet ‘(.nnl' @GOG 6OGUNU I
‘ property Qumeton_f) efvsaddbang | \
‘\ ‘ loigpett Qawiorent : |
‘\ ‘ “Cgupngz,nr.m[f)(u) WL | |
‘ \ ) - e GT6ENT.
“ (Consideration Value/snaunhmis OpImes: IMarket Value/sfhmg DL PR Numberphms! 2 \‘
Rs. 14.500/- Rs. 14,500/- 1337/ 1997 ]
| ‘ U AN . L 2 b, @8 meng) G ‘
‘ Document Remarks/ [Prov.Doc No. 133711997 (Rof Vol 864 Rol Page17) ITLaME @UUDS UGB 14500 QUL gebimyd@ €1.500/ afpl. Q60 BTG 2
1 \@yeuams GOHIULSET : (WPHED 29 QUBL BT, ‘
L |
| (Schedule 1 Details: Property ExtentQemgSin elerofiemi; 1.6, 357
| |Property Type/Qgmggleit quenaun®: Agricultural Land | ) ) R
" | . |
Village & StreeV&ymoid wHOID AS®: Neruperitchal, Neruperitchal .Survey No./Liev etegm : 430, 432/2 7 -
New Door No./u$il &gey et 48/2 . ) |
‘ |Schedule Remarks/Q&ngg| efeub Qg jumest GOULY: 68430 QAB.L.G. 247 5@
j Boundary Details: ‘

8.6 43212 QBL.61.1.10 3% L. 357 @LW @ Hspienen ueneM B lgL M6, Lgre|n
ror ‘\&@g,m, Gopuly HLLSE6 HGey aem, 1812
| 1 1 g . eNamev Gaeur ﬂ w

\
Deposit of Title

1 0-Jein-2008 | ggeol - 6 AQLEM | ‘\
‘ tIar3008 Deeds If loan is |gmnemd 1. Mis. LghBM) |
1259/2008 | 1-Jan- repiyable on 2. oy . efsmev Geaun  GhagaeIeuniE I
11-Jan-2008 1 Iggerol. - 6 AGAOLem
\demand l \
‘ [pgmoe] N \
|Consideration Value/snawnhmis OHMms: Market Value/gheng AL \PR Number/(ipHengwl S),eue6Tol 61650

Rs. 1,35,00,000/- “Rs. 1,35,00,000/- |

Document Remarks/ o ) ) o i —
‘ . ) peLILGE SheUSTI @ULIELLIL . 13500000/

U GOILLSST ‘

|Schedule 1 Details: [ ) - = -

‘Propeny TypelQangslenn eusmaiun(®: House Site Property Extent/Qang g eflaroffemio: L. 357

‘Village &‘Streemiunrmm woHmIb Ge@: Neruperitchal, Neruperitchal ‘\Survey No./uyeo crsim : 430, 432/27
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L el

/ Derails

| case-more than20

11-Oct-2010 years and not
7400/2010 11-Oct-2010 more than 30
14-Dec-2010 years Metro/UA

Memo Copy

Market Value/gheng WLHUL:

Consideration Value/snswnmmis QAsmana

Document Remarks/
246U6MS GG
Schedule 1 Details:
Property Type/Qsngdlen eusmasuun(y: House Site

Village & StreetV&ymb wmgnu')ng@' Nerupe}ltchal. Nen;;;e}itchal

Boundary Details
sneflurenenu @ LeuauUL g QFLGID CImLige QubHS £HCw aNsmerv

eVl QaMhaLOTE RdGIHEGW! Haulfun G5SME6E Q&s1(R&GD

Us@ () F& 420431 Qb G (€OB) f& 428 O &@W (C). F& 796 QB 5.8 430 Qp Qam 1.000 &.& 4322 Qb Qam 0445

&G (&)
01-Dec-2010 lyears and not
7401/2010 01-Dec-2010 more than 30
14-Dec-2010 years Metro/lUA

Memo Copy

Market Value/gheng WwEULY:

Consideration Value/snswnhmis Qsmens:

Document Remarks/
SeUaS @MIULGET
'Schedule 1 Details:

|Property Type/Qané&len cuspaLuM(®: House Site

Village & Streevélynww wmmid As@: Neruperitchal, Neruperitchal

Boundary Detalls.

2055/6&M sUfl GHHMS QpeUTTID QUL LD (B 10000~ afp Q8@ 29 eu@mLLD

2 g1EG sUflly GSSME SYEUTTLD EUBLLD b 2000 afE Q60 30 eu(bLLD

. T Q. t
Schedule Remaix: L5 Yieurth ¢ car & uusoy- & X ‘
VI Qg U o 0445 GG S C

Qam&s 1000 &, | fa)
L PB4 g QU 60 HL LD &¢
357 @& UITOYD 66150 Ul L e ‘(13 :D Cuhus Lrep ]
o s
1 Seuuflwm
Name

2. eMsmerv Gaeum greruL | Same as gpeculdnts

p&L el grosnb

. (1148
PR Number,@[bmg,w 24,6600 €T

Property Extent/Qeng&str eMervgijsmin: 12000 gl

Survey No./uev etedor @ 430, 432/é

'Schedule Remarks/Q&ngg eNeugd Qgmjumest @HOUY: QABBUAUNEED &8 430
NewegiLd

Qp U g 247 & @6L SCL 400 Siig Agey 30 Sig & 12000 FgJig QLD
o4& Qam 1445 1D

Lease-more than20

1. eutiflwm
2 eNamerv GEaum IgHervL

Np&Leoil prosmd

1. Same as Executants Name

|
PR Number/(iphengL 6160 €168

Property Extent/Qemg&lsr ellervgijemmid: 12000 &&lJlg.

Survey No./4ev etevor : 430, 432/2
ScheﬁdulﬁeﬂReTartfs/Oang.gu afleurLd ngnLjunm @OuUey: ABGUALTESED &8 430

3

Ed
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srafluremenid @ Layaiul g Gemed Conliged @@dbE HGWL aNdmervy (b 1] o 247 O QO &G 400 P Cagiig @D engd =
. 5 ol -
mus‘ryLQ&ﬂ@gLﬂmm HSHEIHE D Heullun GHHmeEEE QanHEGWD aa 130 Cm Qam 1000 & & 43z :M Opon o oy QO v
UBSEGWL (§u), F& 420431 Qi G©W Q). Fo 128 Qb &G (CW), F& 790 G b Qam o 1
H@GW (&)
Lease-more than |
1 Vikas seva trust &8 |
20-Jan-2011 20 years and not NIHQL 6L . grogmb) |
476/2011 20-Jan-2011 more than 30 2. eNGWIETS] 1. same ag gypcutants .
. . 3 . " | (] -
20-Jan-2011 years Other @avjepogared Llafs |
rugacd QESTLHN HeuNflwir|
property |
|Consideration Value/soswrhmis Ogrens: Market Value/gheng WHLIL: PR Number/ppem st obouaT 16

Rs. 30,000/- Rs. 30,000/- /

Document Remarks/ S QewiuGEDS)

. (G@OY: @ 66TTILDITEDT, SURIEIEUEVS 1 USHBHHLD 201D EUGBLSHIL 1704Qm 9 euemmg yme0 N6 FAIUY:)
QTS GOIIUSST | ‘ Dl Bb5 2 & geuag 26T 4516V P
Schedule 1 Details: o o

] Property Extent/Q&mg&ett eNervSijsmin: l-|~g'3'57
Property Type/Q&ng&lsit eusmaiium®: Agricultural Land - o
|Survey No./uev etstor : 430, 432/2 '

Village & Streev&ymwod wHmD QH@: Neruperitchal, Neruperitchal
Boundag Details: |Schedule Remarks/Q&nggl elleugd Qgm_gumes GOILILT: &.8.430 Qamé 1.00.0
&.&430 Qe 1.000 U247 684322 HQAQME.044.5 L6110 &L €3 57 | 247 5.84322 L.OGUDS 0445 . . b 588l

. . .44, A1 357 LOMELPEL L. UTHHWILD F&HHL
OTEPEL SL UTHHWLD EHHLD .us} utlam U110 g8 1163 @ v 5 Q)Q

- - T T
Lease-more than | ‘
[1. Vikas seva trust &MT& |

|

17-Feb-2011 20 years and not | zAQLewL. ¢ gmoEmH
1704/2011 17-Feb-2011 more than 30 2. NSWIFTSHI] 1. same as executants -
[P N ‘
17-Feb-2011 \years Other @eimL_pCpagemed LuaMé ‘
levsacd QesrLlfl Aeudflwir
property \
Consideration Value/snsmmmis QFTens: Market Value/&heng WHUL: }F’R Number/(ipfhsmBILl L EUETTl ET6TuT:
Rs. 30,000/- Rs. 30,000/- 4

Document Remarks/
246U @SOS
Schedule 1 Details:

(GO @HS 2EUSTIONETIE QEIUIOINS 1 UHSSID 20111D QUGLSSHWL 410D Speuambms NoPHBSSD QFLEDE)

|Property Extent/Qamgdsit eervgjewmd: L|.6].3.57
— 4 _— S — -

Property Type/Qang&lsit eusmaliLn(®: Agricultural Land
|Survey No./yev etstor : 430, 432/2

village & Streev&ymwid wpmitb AH@,: Neruperitchal, Neruperitchal

Boundary Details: a o
&.6 430 QD& 1.00.0 L|.6].247 684322 LLOQUDE 0445 L6110 48116357
Wwreped L UTHHWLD EHHLD

|Schedule Remarks/Q&mgg) eMeugd QSTLIUMET @MILLDY: &.8430 QaDd 1000

4

U..247 84322 |OQMS.0445 L..1.10 B U357 DTN L LTHHWILD 8 HeD

s 7
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23-Dec-2011
23-Dec-2011
26-Dec-2011

Surrender of Lease2. sy

12826/2011

(Consideration Value/snawnmmis Q&Tems:

Rs. 14,500/~ Rs. 14,500/~

| |
Document Remarks/ _ .
Prec.Doc.N0.6277/2005 €UTL 60& epLILBS TS

Schedule 1 Details:
Property Type/Q&nggles eusmaLUT®: Agricultural Land

3\7/illrage &7TStreeU3ﬂiuirrmrLi; erj)gmer QB Wm: Neruberitchal. Nerupeﬁ’tchal
‘l\rlevivi Droc:No./u,e_f,]’uJ' a;g;su m;m: ;15/2 o

;Boundary Details:

Number of Entries/ufleyseflsir stemsniléemns: 8

Disclaimer: The details of the above property have been provided with due

Department cannot be held responsible. The above details are of informative in nature.
GMHOysoy: FLLLD  HDID aNHeEsGLUL( OGHS SHEUC S G651
QGUlE, 2HHE @D QUIDILGLDS Gu

aaflguh @& geH@UD  FeumisCa L eL&Genm
HEHUNGETE SIeMESILL (DeTareT

D

e Unmsnﬁﬂ (;lh&nm'p
Gaeun 1.gerL Ig ufesr
grevl Cammgnaie,
WL (L)
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TG erveursir
(eN&meip eNgWwmeowLm
‘QLDLm&@CGUGmm SO
QesauLf eVEL&ETS |
S&68 QgWwevmen

| . .

Canmsmalh® L@ ‘

1 Same a5 Eyecutant Name
ec

Market Value/gheng WLEOL: ]PR Numbe}/@g‘méw U 16301

\ ;
67277/72005 B J— — —

-

|Property Extent/Q&mg&letr eMav&iemin: .- 3.57
‘ s U
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